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By on ' b 1 e Mr. K u 1 di o S i n qh. Mem

The present RA No. 1 1/2000 has been filed by the
respondent for review of the order passed' in OA. No.
-362/99 dated 1 1 . 11 .99.

?  In the R.A the petitioner has prayed that in

second line of para 3 the word "is'' may be replaced by the
word -was' and in the second last line of the same para

the date on which the tenure of the Committee was to end
■was shown as 3 0. 1 2.99,' whereas it. should have been
20. 12.99.

^  T'T is flirt her prayed that the petitioner may be

given liberty to engage, seniors to the respondent in ca-se
they ■ appproach them either directly or through employment
Qxchange.

ii T have oone through the R.'A and I feel that the
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RA dese^rves to be allowed. So accordingly R.A is allowed

with the following directions

(i) In the second line of para 3 the word "is"

is replacaed by the word "was and in the second last line

the date is changed from "30, 1 !,99" to "20,! 1 ,99",

(ii) The petitioner is at. liberty to engage

seniors to the respondent in case they approach them

either directly or through employment e.tchange,
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